I THE CEWTRAL ADMINIETFATIVE TEIBUAL, JAIFUF BELCH, JAIPIP. @
* * *
Date of Decision: 05.2.97
CP 5/97 (MA 521/95) (0B 601/96)
Smt .Manorama Shrimali w/o Shri Y.E.Shrimali, L/u Flat Tlo.43/43 °,'Varun Path,
Mansarovar, Jaipur.

... Petitioner

Versus
1. Shri Niraj [umar, Senicr Supevintendent of Fost O€ficss, Jaipur City
Postal Division, Jaipur.
2. Shri C.P.Arora, BAssistant Superintendent of Poak Officss, Jaipur Bast

Sub Division, Jaipur.

3. Shri W.L. Bhatia, Assistant Superintendent of Poak Offices, Jaipur West

UJ

Sub Division, Jaipur.
ee. Pespondents
CORAM:
HOW'ELE MP.COPAL TFISHIA, VICE CHAIPMAN
H&JN 'BLE MR.O.F.EHAFMA, ATMIITISTFATIVE MEMBER

For the Petitioner «es Mr.C.B.Sharma
For the Fespondants oo o
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Petitioner, Smt.Manorama Shrimali, haz £ilsd this Conbemph Petition u/s
17 of the Administrative Trikunalsz Ack, 1985, stating therein that by not
allowing her to work as BDMZ, as ger directicons of the Trikunal in MA 521/96

comnected with CA G01/9%, the respondenis have commicted contempk of court.

2. We have heard the learned conneel for the Lct1t1” ner.
3. The learned counsel for ih: petikicsnr states that the petitionzr has

been re-enjadsd as EDMC in the Pozbal Depaviment at Jaipar.  This Contempt

Fetition, ther=zfores, has bzcocoms 1nf1uctu~us and it iz dismizsesd accordingly.
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